is the wife of one late Sri Muthyaloo who died while
Cashier in the respondenﬁ organisation on 8,11,87., T
applicant is the son of the £irst applicant. This OA
for appointing the second applicant on compassionate
the respondents organisation on account of the death
] . i mﬁxﬁﬂiﬂ ‘
Muthyaloo father of the second app}igéntLghile in-har
2. The applicant submitted a representation wayba
11,7,88 (A-1), Though the applicantésUQmitﬂ that the

was pursued by them vigorously through personal conta

IN THE CENTRAL ADMIN ISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD
0.A.No,845/96 Date of Order: 18,7,96
BETWEEN
1, Smt,K.Narasamma .+ Applicants
2, K.,M,Murali
AND
The Commandant,
Miditary College of EME,
Trimalgherry P.O.
Secunderapad~15, .+« ResSpondentd,
Counsel for the Applicants . Mr,C.M.R,velu
Counsel for the Respondent «s Mr.K.Bhaskara Rao
CORAM |
HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMV.)
JURDGEMENT
X Oral order as per Hon'ble Shri R.Rangarajan, Member |(Admn,) X
There are 2 applicants in this OA, The first mpplicant

serving as
he second
is filed
ground in
of Sri

ness,

ck on
case

ct the

reply was given by the respondents organisation by the impugned

letter No,20305/Est (Civ) dated 19ﬁ§lgsuﬁhr2). Therea
she approached the authorities by fiiing another repr

dated 17.8.,95 (A-3)., This Ok is filed for compassion

A

—

fter 2lSo

ate ground

‘002

:Sentation
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appointment setting aside the proceedings No, 20305/Ept (Civ)

A

- 2 LN

‘dated 19.6,95 (A-2).

3,  The applicant states that she is in &n indigenft circumstance
as there is no way for her to maintain a family, At the time

of the death of her husband she was forced to maintain her son

who is the second applicant in this OA and her daughter who got
recently married, The final settlement was SO nmeagre that she
could not sustain the family with that #f meagre amount. Eventhoug
some of her sons are employed they are not;useful‘to“her,as they
are married and living away from her, In view of the| abovye she
requested the authorities to appoint the second “pplicant on

compassionate ground,

4, - The impugned proceedings dated 19,6,95 does not indicate
whether the Commendant iS the competent authority to @ispose of
the rEPresentatlon for grant of compassionate groumd feppointment,
Though her first representation dated 11,7,£8 (A~1) was addressed
to Director General, that representation was: disposed of by
Commandant, Military College of EME, FRurther it is stated in the
letter dated 1? 6.95 that the factual positlon of thils case has |
already beenngéggég:; to applicant No,l1 in this OA, | This is not
a way of rejectiny a representation. A reply to a representation

should be comprehensive and indicate the reasons fog rejecting .

the representation or upholding the representation.

{‘forbéchgld that the letter dated 19,6:95 is-a nonspegking orde}r.

Hence her representation dated 11,7,.,88 and other reppesSentation

submitted by her should be considered by the competent authority

.‘?~\
é\and take a final decision on the facts of this case.

5. In the result, the following direction is given i-
The letter No,20305/Bst(Civ) dated 19,6.95 is set adide, The
representation of the applicant dated 11,7,88 and other

representation dated 17,8,95 (A-3) should be diSposed of by the




Y

.e 3 L ]

competent autharity in accordance with the rules, A ppeaking
order should ba issued to the applicant in this OA affer the
case is decided fully by the competent apthority., Time for
compliance is 4 months from the date of Feceipt of a popy

1

of the judgement,
6. O.A . is ordered accordingly at the admission [stage

T

. ( R RANGARAJAN )
) Member (Admn, )

itself, No costs,

Dated : 1Bth July, 199

( Dictated in Open Court ) f}w-;’zl,j ;
- oyt (3 ),
S

- ' mf
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0.A.845/96,

Copy tot=-

1. The Commandant, Military College of EME, Trimplgherry, PO,
Secundserabad,

2., One copy to Sri. C.M.R.Velu, advocate, CAT,

g

3. One copy to Sri. K.Bhaskar Rao, 2ddl., CGSC, T, Hyd.
4, One copy to Library, CAT, Hyd,

5. One spare Copy.
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